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12/09r101 8 

Aratie/: fr 
HIMACHAL PRADESH STATE POLLUTION CONTROL BOARD 

HIM PARIVESII,PlIASE-111,NEW SHIMLA-171009 

rh.91 177 267.176,,2,,730,19 61.72,Fctx 91 17726730W 

6_9 	2.--<0t 	11111111 H111111111 1 111 

Shiva Stone Crtisher 

P.O.Manion -Mitnitto 

Distrtct • Solan(Parwanoo) 

DATE: 7 

Renewal of Consent to Operate for the installation of stone crusher measuring area of 2-01-00 bighas in khasra no. 

134/1/1 in Matrza Kbanlag, lebsil Ark! , Distt. Solan with permission for mining/extraction of stone @ 14900 TPA 

c°111Prising over area at 12-00 Bighas ( 0,96 Ha) in khasra Ile. 134/1 at mauza and mohal Khanalag, PO manloo, Lhanalag 

Tehsil Arid pint Satan under Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention &Control of 

Pollution) Act, 1981. 

1) Validity of Previous Consent 

2) Recornmetiation made liy Regional officer on date 

3) Validity of this Renewal of Consent 

This Renewal is gi-anted on the recommendation dSEE(11Q) and 1(0 and subject to following conditions: 

31/Q3/2018 

24/08/2018 

06/09/2020 

-> 	This Ciansent/Renewal, at Consent is for: 

a) The COmpliance to the norms for emisssion a prescribed in st neduIe-1 of environment(protection) Etules,1986 as may be 
prescribed by the Board. 

b) Noise and ambient air quality to be maintained within Ambient A;r Quality Standards for noise as specified in schedule III of 
aforesaid Rules, 

• The effluent (clometic /industrial) conforming to the limits as pri scribed in Schedule -I or Schedule VI of Environment Protection 

'Rules 1986 as _amended or as may be prescribed hy the Board. 

Pollution Control Devices provided by the unit shall he operated and maintained to achieve the norms as prescribed in Environment 
(Protection) Act, 1986 as amended front time to time.-  

The State Boardreserves the right to revoke/review anti alter the ronclitions of consent as the case may be . 	 . 
Unit Shall not undertake the expansion activity/ or additional product in the existing unit without obtaining consent from State Board. 

Unit shall comply with the provisions of the e-waste (Man.rgemen gi 11 andl ing rules), 2011. 

Unit shall nut pollute any wzater sources in the area like drinkinp,. pond or well etc. 

No debris shall be thrown along the roads or water course and it it. debris shall be either utilized or disposed in designated dumping 
sites. 

The project proponent shall be liable to clear any past currentliaiiility on account of difference consent fees if detected at any 
Subseqpent stage. 

The emission/effluent shall be got sampled and tested by the 01111. as well as concerned Regional Officer as prescribed and further 
renewal shall be dependent im on the results of samples so collected and tested. 

The samples of effluchtiernissionS shall be collected by the Repairai Officer -concerned and the unit shall also get the self monitoring of 
effluent/emissiOn done within the Month and convey the result:, to the State Board. 

This consent is subject to Environmental Clearance granted to the n: uject Si EIAA vide letter dated 12-05-2015. This consent issubject 
to PMT issued vitli It tit dated 28-09-2015. 

The unit shall he. sole responsible to obtain/renew any other inaoeatory- permission required for the installation and operational 
activities. 

This content is valid till 06-09-2020 only. This Consent :s subject to the ratification of the State Board and subject to any litigation 
pending at any Court of Law. 

All the PCDs provided by the unit shall conform to the norms as jut scribed tinder EP (Act), 1986 and rules there under. Mining 
operation shall be carried out strictly as per approved milting plan 

Cl• 	.0 

The Regional Officer.li.P State Pollution Co 

The PSO, IIPSPCB Shimla tor Information please. 

i:

F:VA17i

1

(? 

t40-1b11.-• 	ti 

tor ititos/1VtiLl an LIAM, oicre.'s'Sary.  action please.. 

Sr. Environmental Engineer 

Sr. E 	mental En 'neer 
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AiviyextmE - A- (i 
H.P. STATE POLLUTION CONTROL 130ARD 
SCF- 6, 7, 8, Sec-4, Parwanoo. Distt. So1an (H.P.) 173220 
Telefax- 01792-234081, Website: lutpiihppeb.nic.inf 44.,..7 	j6* 

*a  

Inspection Report 

This is in reference to the HPSPCB H.O. office vide letter Na. HPSPCB4DL-332)0A no. 637-

2022/12831-32 dated 22.09.022 regarding the compliance of ordeftpassed by 1 lon•ble NOT in OA 

no. 637 of 2022 dated 12.09.2022 titled as Sadhana Devi vis State of Ilimachal Pradesh & Ors. for 

illegal operation of Stone crusher name and style as Mis Shiva Stone Crusher, Khasara No. 134 at 

Mohal Khanalag, Patwar Circle Palog, Thesil Arki, Distt. Solan, H.P. 

In this regard, the site was inspected on dated 08th  October, 2022 by the officials of state board and 

it is observed that the said Stone Crusher was not operational, and no fresh mining material was 

observed at the site, and the same was verified from the available electricity bill at site. The plant 

and machines were found placed at site. It is further submitted that the said crusher was found non 

operational during previous inspection conducted on dated 03.06.2.22 & 06.09.2022 respectively. 

Further unit was not in operation due to not having the valid permanent registration form the 

department of industries and not valid consent from HPSPCB. 

RtL 
Er Rajesh 	 Er Anurag 

	
Er. Punesh Kumar 

JEE, 	 JEE, 
HPSPCB RO Parwanoo 	 HPSPCB RO Parwanoo 

	
HPSPCB RO Parwanoo 
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• 12/ 

, 7, 
Tele 

AWOVE: 
TrFROL T;;'' 0.A_PD 

Po: -.Taco, 3tt, Solon (HP) 173220 
01792 23(41,Website: http://hppcb.nic.in/ t 

TPSPC /R.O. Pau wanoo599 /Shiva Sion Crusher /2002 

Fro at 	 E vire mental E 

To 
IVI/S Shiva Stone Crusher. 

\Tillage khanalag, p a Manju, 
Tchsil Arki Distt Solan. 

Sohn 

Subject. 	Regirding Violation of Water (Prevention & Control of Pollution)Act, 1974 and 
Air (Prevention & Control of 'Foliation) Act, 191. 

Whereas consent /renewal of consent.• granted in favour of your has already been 
expired on 06.9,2020. 

• Whereas you are operating your unit vvithout having valid consent / consent to 
operate / renewal of consent of the State Board as required under the provisions of Section 25 of the 
Water (Prevention & Control of Pollution ) Act, 1974 & Section 21 of the Air (Prevention 8z Control 
of Pollution)Act, 1981. 

And whereas the above mentioned facts tantamount to the violation of the provisions 
contained in section 25 of Water (Prevention & Control of Pollution) Act, 1974 and section 21 of Air 
in(Prevention & Control of Pollution) Act 1981 constituting a cognizable offence punishable under 
the aforesaid Acts; 

Now therefore in accordance with the provisions of above quoted laws, it is proposed 
to initiate action against you in accordance with the provision of: 

Section 41, 43 & 44 of the Water (Prevention & Control of Pollution) Act, 1974 attracting 
with fine(s) upto Rupees Ten Thousand and imprisonment apto seven years. 

o 	Section 37 and 39 of the Air (Prevention ,!1,- Control of Pollution) Act, 1981 attracting fin (s) 
upto Ten Thousand and imprisonment uptc Seven years or both, as the case may be. 

The above is proposed notwithstanding action for disconnection of Power Supply and closer of the 
unit under section 33-A of Water (Prevention & Control of Pollution) Act 1974 & 31-A of Air 
(Prevention & Control of Pollution) Act, 1981 or penalty for the amount of Rs. 5000/- (Rupees Five 
Thousand per day) or both. However, before proceeding against you finally in the matter, you are 

hereby directed show causc.- and directed to apply online for Consent / Consent to operate of the State 
Board within 15 days. Please note that in the event of non compliance or not satisfactory reply, the 
action as proposed shall be initiated as per relevant provisions of law at your own risk & cost. 

it. Enviro 
raa eep Moudgil) 
mental Engineer 

L.; 
	

2-1 
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SIAM POLLUTION CON1'g01, BOARD 
8, Sec-4, Pawn:lop, Disti. Sam (11,P,) 1.73220 

'VelefaX- 01792-2:34081, Website: latp...;11bppcb.nie.int 

A1:1 Stuae Crushers/ 	
Mining /2021-3 I 	

Dated: 
 

a(/__, d  

yttsiii-v711 / stl.'"4° '2'‘)  

subicett 	
Compliance Of Emission Norms and Pollution Control Measures fixed 
by the Coll?, Department of Environment, Science & Technology' vitle 

Notification No. STE-L(5) -9/2018 dated 29.06.2021 

In continuation to this office letter No. PCB/ RO Pwn/ All Stone Crushers/ 5 - 

Misc. Nlinitig/ 2021- 1087-1106 dated vide which copy of the Notification No. STE-E( ) 
912018 dated 29.06.2021 of Department of Environment, Science & Technology was 
circulated vide which new norms w.r.t. Site Suitability, constitution of the Joint Inspection 

Committee for site appraisal, Emission Norms and Pollution Control Measures, 
Advancement in Pollution Control Devices for proposed and existing Stone Crushers 
have been fixed and you were directed to comply with the norms / standard, provide proper 

pollution control measurea and submit the action within a period of 07 days positively. 

it is regretted to say that time period more than 06 months have been 

el 	ed, but no compliance has been submitted by you. 

Therefore, you are hereby directed to submit the coiriphance and action plan 

2.1°N six monthly compliance report and self monitoring reports for the ambient air quality 

at Crusher Site within a period of 15 days without any further delay. Failing which the 
State 13oard will be bound to take action under section 33-A of \\'ater (Prevention & 
Control of Pollution) Act. 1974 and 31-A of Air (prevention  & Control of Pollution) 
1981 without issuing any further directions at your own risk & cost. 	

Act, 

 

(Prat 
Asstt 

11!)spc 

eel) Moutlgil) 
Env. Engineer 
RO ParIvanoo 

   

   

Mis 

a 
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I/ ANivExthige P- 1/ 

• Mob90150.33397  
70109.74053 

"Jtil 'Main DI" 

01111VA STOWIE CRUSHER 
Khan.alag, Pio Manju, Tait. Arid, Dian. Bolan, 173200 (14. P. 

nialthularrajpul076egninil.corn 

To 

The Asstt. Env Engineer 

HPSPCB, RO Pam/alio° 

Himachal Pardesh 

Sub:- Regarding compliance emission Norms and Pollution Control Measures Fixed by the 
GoHP Department of Environment, science and Technology Vide Notification NO STE-E 

5) -9/ 2018 dated 29/6/2021.:  

Reference Na. — PCB/R.O.PWN/ALL Stone Crusher Misc Mining/2021-391-418 

dated 08.06.2022. 

Respected Sir, 

in reference to the letter mentioned above would like to Inform you that, during 

period from.  Sept.2020 — Wiarch2022 our stone crusher was not working as we have 

applied for the expansion of Environment Clearance. We are not operating since 2022 and 
not apply for RCTO as we have not valid registration from industry department. 

Thanking you, 

Yours Sincerei . 

Sin 3 Stone Crushor 
011. Khanalag P.O. Willi), 
Teh. Arid. Distt. So!an (11.P.) 
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